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this the day_L—_ of 	 2013 

CORAM: 

HON'BLE Dr.K.B.&RAJAN; JUDiCIAL MEMBER,. 
HON'BLE Mr. KGEORGE JOSEPH ADMINISTRATIVE MEMBER 	

V 

1. 	O.A.N0.790F2011 
• K.S.Beena 	 V 

• Sub Postmaster 	 T 
• 	 Malayattoor P0 

Residing at lattathil House 	 V  
Manickarnangalam P0 
Kalady, Ernakulam District - 683 574 	.... 	Applicant 

(By Advocate MsRekha Vasudevan) 	 V  

versus 

Union of India represented by Secretary 	 V  
V 	 to Government of tndla 	

V 	 V 

V 	 Ministry of Communications. 	 V 

New Delhi 

The Chief Postmaster General V 	 V 

Kerala Circle, Thiruvananthapuram, Kerala 	
V 

V 	

•V V 

The Director of Postal Services (HQ) 
Office of the Chief Postmaster General 	

V 	

• V 

Kerala Circ1e, Thiruvananthapurarn, Kerata 

4. V  The Superintendent of Post Offices 
V 	 Aluva Division 	

V 

V • 	 Aluva, Kerala - 683 101 	V 

5. 	The Director (Staff) 
Department of Posts 	V 	

V 

Ministry of Communications & IT 	 V V 

New Delhi - 110 001 • 	 • 	

V 

Respondents • 	• • 
	V 

VQy Advocate MrS.Jarnal, ACGSC) 
 V 

( 



2 ' 	oA.NO,l'iS oF2011  

G. Rajrnohan', TC 25/1548, 
West Thampanoor, Thvandrum 65001 
(Office Assistant, Office of the SSPOs, Trlvandrurn 695001). 

S. Viswanathafl Náir, Chaarvakom, Veflayani, 
Nernom P.O., Trivandrurn - 695020 
(Postal Assistant,' Trivandrurn GPO 695001) 

R. Hemalatha. Lekshmi Mandirarn, 
Chennakkód Perinad691603 
(5PM, East Kaflada P.O.) 

J. Girija Kumari, Sankarathil, PotturWest, 
Mavadi P.O. 691 507'(S'PM, Nilarnel P.O.) 

 V. Ganase$vam'TC 40/946(3), Saras 55C, 
Sreevaraham, Manacaud P. 0 695009 
(Postal Assistant, Trwandrum GPO 695001) 

6 T. Muthaiyan, TC 401946(3) Saras 55C 
Sreevaraham,'Manacaud P0 695009 
(Postal Assistant, Vallakadavoo P 0 695008) 

7; . 	S. Udayakurnar, Souparnika KRIPA 77 
Mankulam Lane, Pappanamcode, 
Trivàndrurn 695018 
(Postal Assistant., Tnvandrum GPO 695001) 

B. M. Suresh Kumar, Padmasree IC 9/2392 ANRA 136-c, 
Edavacode, Trivandrum 695017 
(Postal Assistant, Tnvandrum GPO 695001) 

9 L. Sheela, Nandanam, TC 41460-3, Ambalamukku, 
Kaudiar, Trlvandrurn 695003 
(Accountant, Trivandrum GPO 695001) 

 . 	M.P. Chandramohafl, 
Awn Nivas, Chettipurakal, Near Edaicode, 
Kanyakumari 629152' 
(Postal Assistant, Trivandrum GPO 695001) 

 R. Bhageerathi,TC 	1901-1, 
Kankattumadam, West Fort, Trivandrum 695023 
(Postal Assistant, Trivandrurn GPO 695001),  

12 	Rema Paul, TC 711129-2 Vettamukku, 
Trivandrum 695013 
(Accountant, 0/0. SSPOs. Trivandrum 695001 ).. 

13. 	B.Sudhama, TC 111966-1, 
ThittiA'akam Nalanchira 
(Postal Assistant, Trivandrum GPO 695001) 

4. 	Prabha J. PoovattL House No.65 Pullyur Gardens 1 

	

	 .. 
Nalanchira P.O. (Sub Postmaster, Vattapara P.O. 695028). 

- 	 $ - - 	- 	 t 
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M.A. Mary,TC 13/770/1 KVRA 322 Vanchiyur 
Trivandrum 695035 (Postal Assistant, Tv. University P.O. 695034). 

K. Vasuki,TC1.3/4i.6, Ambadi, Moolavilakam 
Kunnukuzhy, VanchiyoorP.O. 
(Postal Assistant, Vanchiyur P.O. 695034). 

V. Kasthuri Bai, 19!400,Chettiyanmadam., 
Neyyur P.O. (Postal Assistant, Trivandrum AG's P.O. 695001). 

18 	S. Sulochana, KRA 99, Kedaram Nagar, Pattorn Palace, 
Trivandrum 695004 
(Postal Assistant, Trivandrum GPO 695001). 

19. 	L. Rema, Postal Assistant s  Deepasree 
Sagara 9212 Kudappanakunnu P.O. 695043 
(Trivandrurn AG!s  P.O. 695001). 

20 	G. Jayaiakshrni, 10, Gayatrl Gardens, Kaimanam 
Trivandrum 695040 (Postal Assistant, Trivandrum GPO 695001). 

RajaIekshmi Antherjanam, VP/2/959 Nandanam, Ranni Lane, 
Perorkada. (Postal AssiStant, Trivandrurn GPO 695001). 

A. Radha, TC2811935 KizhakkeMadam,Tv Fort P.O 695023 
(Postal Assistant, 	Trivandrum GPO 695001) 

S. Sreelatha, SivohamOttukal Street, Kaithamukku, 
Tv Pettah P.O. 695024 
(Postal Assistant, Trivandrum GPO 695001) 

S. Surna, Surnam IC 3/1280-1 •KPRA •181, 
Mankularn Lane, Pattorn Palace P.O. 
(Postal Assistant, Trivandrum GPO 695001) 

S. Usha Devi, SréerangamJyothi Nagar 81, 
Kesavadasapurarn,. TrIandrum 695004. 
(Sub Postmaster, Palkulangara P.O. Tv. Pettah 695024.) 

pqj 

27.' 

 

 

T.P. Sróebhavani, Postal Assistant 
Trivandrum GPO 695001 

Krishna Kumarl, 10 VKK Nagar, Vallakadavoo P.O 
Trivandrum 695004 (Office Assistant, PSD, Trivandrum 695023.) 

B. Vikrarnan Achary, Rajendra Sadanam 
Kizhavoor, MukhathalaP.O. (SPM,Thekkevlla P.O.) 

Sairakumary, Gopa Kripa,Asramom Garden 75 
Asramom P.O. 695002 (SPM,P  Eravipuram P.O.) 

G. Ushakumary,Madhava Vilasom, MeIode Adur 
(APM Adur Kerala HO.) 

V. AJI, Väthiyarvila Veedu, Edakida, Ezhukono 
(SPM Odanavattom P.O.) 

( 
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P S. Letha, j  Swathi, Bhoothakulam P.O 
(SPM Bhoothakularn P.O.) 

Leena BhaskerManohara. Kottapuram,;Paravur P.O 
(Postal Assistant, Bhoothak lam P.O.) 

N. She ela Santhrarn, Ayirak hy, Chfthara P:O 
(SPM, Chithara P.O.) 

J.R. .MallikaDevi;Sreedarshan,Palace'Nagar 1:2A 
Thévally P.O. :(SPM, Th irumu1lavram 691012)• 

S.RemadeviKalpakornKUlangarabha9Orn 
Chavara P.O. (SPM :Neendakara P.O.) 

A. VijayalekshrniArma,-Neduvathuvil3 Veedu 
Chériyeià, Alarnroodu,.Mukhathala P.O. 
(Office Assistant, SSPOs, Kollam 691 OOL) 

K;Vljalekshmi,Sreetekshrni,MNRAiOB 
Ramankulangara, KavanadP.O 
(Office AssIstant 1 SSPOs Koftam 691O04) 

Syamala,Arnaravathy,MampallikUflflam:, 
ChathannoorP.O. (Postal Assistant Kottlyam P.O.): 

L.S. Sylvia,;SomaBhavan,MayyanadP.O. 
(Postar Assistant:Koltarn HO) 

T. Girija i  Ayatra, CKP Péiinad 
Postal Assistant, Kollarn HO.) 

S. Sunhla KollasseriL Prayar P.O. 690547 
(8PM. Athinad North  P.O.) 

Lekha Ravindran, Sreevaisam, Padasouth, 
Karunagappally :Q• SiM, Kulasekharapuram P.O.) 

P. Unnikrishnan Nair, Krishna Vhlasam, 
Mavarakonam, Kailuvathukkal 
(8PM, Thekkurnbhagam-PO.) 

T.Mathews•Mafhew1 ThayyilKizhakkedathil 
Perumpuzha P0 691 504 
(Postal Assistant, KollamHO) 

R. Renuka Devi, Sreevigresh, MCRA 103 
Thirumuilavararn P.O. (Postal Assistant, KolIam Civil Station). 

C. Lilly, Layam Gandhi -  Mukku, Kottarakara P.O 
(Postal Assistant, Kollam HO) 

Anantharamalekshrnl., Vasantharn, Devi Nagar 342 
Thirumullavararn P.O. 691012 (SPM, Thevaily P.O.) 

J. .R. Padmaja Devi, Aramorn, Shoba, Thirumullavaram P.O. 
(Postal Assistant, Kollarn Cutchery P.O.) 
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R. Sureshkum ar, Suranya, Thazham North, Chathannoor P.O. 
(Postal Assistant, Thangassery P.O.) 

P. Sheeba, Rohini, fl ottumkara, MayyanadP.O 
(SPM, Pu Ilichira P.O.) 

P.J. George Kutty, ParasseiliHouse, Melkavu, KottayarnH.O. 
Postal Assistant, Koftayam H.O.) 

S. Alex, Junior Accountant VeIhavllaiAruganthottuVllai) 
Palappallarn P.O. 6291 59,'Kanyakumari District 
(Office of the Directorof PostalAccounts, Trivan.drum). 

A. Meetheen Pillay, 9/1, Sabnam, Near Govt. Higher 
Secondary School, Thiruvithamcode P 0 

(Senior Accountant, Office ofthe DAP,Trlvandrum). 

S. Lakshmi, IC 20/2876, Had Saras, SM 193, 
KaramanaP.O. 695002 
(Sub Postmaster, Iv Govt. Press P.O 
Trivaniiim 695001) 	 ... 	Aphicants 

(By Advocate MsiLalta SUnil) 

versus 

Union of India represented by Secretary 
to Government Of India 
Ministry of Communications 
New Delhi 

The Chief Postmaster General 
Kerala Circle, Thiruvananthapuram — 695 001 

The .DirectorofPostatServices (HQ) 
Office of the Chief Post Master General, Kerala Circle, 
Thiruvananthapurarn. 

The 	 ()flces, 
Thiruvananthapuram Division 
Thiruvananthapuram. 

5.• The Superintendent of Post Offices 
Kollam Division, KoHam 

The Superintendent of Post Offices 
Pathanamthitta DMslon, Pathanamthitta 

- TheSupeilntendentcf Post Offices: 
Kolttayam Divislon, Kottayam 

 

Thez Director. (Staff) 
Department of Posts 
Ministry of Comrnunications& IT 
New Deihi- 110001 	 ... 	ReSpOfldeflts 

cate Mr.Thornas MathewNellirnoothl, ACGSC) 
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3. 	01A.NO.988 OF2011 

:D.Sheela 
Jaya Bhavan, Agarathuvila, Kadavattaraarn 
Neyyattinkara 6951:21 Mcóuntar& MACP II, HRO RMS, 
Thvandrum Division, Trivandrum 695001). 

T.S. JayaIekshmi 
5-A, Sun Elegance, Kesavan Hair Road, Poojapur P.O.. 
Thiruvan anthapurarn 695012. 
(OAMACP IL HRO R!MS, TrvandrurniDivision 
Trivan drum 695001). 

V.S. Kurnari Sudha 
Ashtamy, College Road, Dhanuvadapuram 695503 
(OA MACP ii, HRO IR:MS, Trivandrum.Division 
Trivandrum 695001). 

P. Padmavathy, IC 581963, 
Chithlrai,.PadasseryLane,Attkal, Manaàaud P.O 
Tt*uvananthapuram —695009 
(OA MACP II, HRO RMS, TrivandrumD.Msion, 
Trivandrum 695001). 

S. Jalajambika , ShanmughaVilasam 
Thévlyode, Vithrra P.O. 695551 
(OA, MACP II, 1HRO RMS, Trivandrum Division 

Trivandrurn 695001).  

L Usha Devi, Tc4/935, 
Sree ChitWa Nagar, Kurisuvilakathu Veedu, 
Kowdiar PO., Thiruvananthapuram 695003 

(CA MACP II, HRO RMS, Trivandrum Division, 
Trivandrum 695001). 

L. SeethalekshrniAmrna, Ar janarn, TC-8/281 (23) 
Nethaji Road, Prasanthi Gardens, Vattiyurkavu P.O.. 
1 iruvananthapuram 695013 
(OA MACP II, HRO RMS, Trivandrum Division 
Trvafldrum 695001). 

S. Vijayak:'umari 
Thulaseedh aran, V.1. Bhavan, Dhanuvachapurarn P.O. 695503 
(SA IMACP Ii, HRO RM.S, Trivandrum Division 
Trivandrum 695001). 

M. Spain Rose, Thoufeek,HouseNo.15, 
Vikhas Nagar, Ambalathara, Poonthura P.O 
Thiruvan anthapuram 695026 
(Accuntant MACP ii, BPC, Trivandrum 695023). 

 V. Vanajakumari, 
Devika, it 22/583(3) KonctIra VHs, M:anacaud P.O 
Ti lruvananthapuram 695009 	 - 
(SAMACP ii, BPC, Trivandrum 695023). ... 	Applicants 

ocate Ms.Laila Sunil) 
versus 
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Union of India represented by Secretary 
to Government of India 
Ministry of Communications 
New Delhi. 

The Chief Postmaster General 
Kerala Circle, Thiruvananthapuram 695 001 

The Director of Postal Services (HQ 
Office of the Chief Post Master  General, Kerala Circle, 
Thiruvananthapuram. 

The Senior Superintendent. R.M.S. 
Thiruvananthapuram Division, 
Thiruvan anthapuram 695036. 

The Director (Staff), 
Department of Posts, Ministry Of Communications & IT 

New Delhi 11:0001. 	 ... 	Respondents 

(By Advocate Mrs.Deepthi Mary Varghese, .ACGSC) 

4. 	O.A NO.31 OF 2012 

Jose Mathew 
Sorting Assistant MACP Ii, Sub  Reóord Office, 
RMS TV Division, Kottayam 

Residing at Chennathu House, Cliongalam P.O. 
Kottayarn District- 686 585 

2 	P.R Sureshkurnar, 
Sorting Assistant MACP II, Sub Record Off ce, 
RMS TV Division, Kottayam 
Residingat Pullatu, SH Mount P.O.., Kottayam_ 686006 

K. P.Sulochana Devi, 
Sorting Assistant MACPH, Sub Record :Offlco 
RMS TV Division, Kottayam 
Residing at c-i 11-3, P&TQuafleTs I 
Muttambafam, Kottayam-4 

V.Anjanakumari, 
Sorting Assistant MACP ii, Sub Record Office, 
RMS TV OMsion, Kottayam 

Residing at Sreevllasarn, Kumaranalloor P.O 
Kottayarn-686 016 

•RSobhakuma,i,D 
Sorting AssiStant MACP  11, Sub Record Office 
RMS TV Division, Kottayam 
Residing at Kolamkuzhiyil, Micad East P.O., Kottayarn 

Kun villa Varghese, 
Sorting Assistant 	MACP H, Sub Record 
RMS TV DiviSion, Ktayam 
Residing at Vattarnala (H), Velloor P.0, Pampady, Kottayam 
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P.K.Geetha Devi, 
Sorting Assistant MACP II, Sub Record Office, 
RMS TV Division, Kottayarn 
Residing at Karipal House, Vadavathoor, Kottayam 

K.K.Rarnani, 
Sorting Assistant MACP Ii, Sub Record Office, 
RMS TV Division, .Koilam, 
Residing at Krishnakiipa, FFR85, :MufldakkaI East, Koliarn-1 

G.Hariprakash 
Sorting Assist3nt MACP Ii. 
Sub Record Office, RMS TV DMsion.1  Kc'lIarn 
Residing at PaMla Puthenveedu, Near BHS, Attingal. 

V. Rajkumar, 
Sorting Assistant MACP II, Sub Record Office, 
RMS TV Division, Koflam:, 
Residing at Muruga •Bhavan, Surlanalle P.O. 
Munnar(via), ldukkl District 685 61.8 

V.P. Sujeendra Babu 
Sorting Assistant MACP Ii, Sub Record Office, 
RMS N DIvIsion, Thiruvalla, 
Residing at Valavunkal HOuse, .K:unthrlckalP.O. 
Thalavady, ThiruvaHa, Alappuzha -689 572 

. 	RoyTEapen, 
Sorting AsslstantMACP II, Sub Record Oce 
RMS TV DIvisiOn, Th:iruvalla, 
Residing at Thayyil houSe, Velliara P.O... 
Ayroor North, Pathanamthitta- 68912 

K. Poflraj, 
Sorting Assistant MACP 11, Sub Record Office, 
RMS TV Clyision, Thiruvafla, 
Residing at Rajbhavan, MeIady,MarayurP.O 
Idukki Disttict - 685 620 - 

P.Gireesh Kumar, 
Sorting Assistant MACP II, Su..Record Office, 
RMS TV OivIsOn, Alappuzha, 
Residing at Kiishnapuri1 North Aryad, 
Mannancherty P.O.., Alappuzha- 688538 

. 	PJ.Aleykutty, 
ThOP Sorting Assistant,, Sub Record Office 
RMS TV DivIsion, Thiruvafta, residing at CA U, 
P& I Quarters.Alappuzha 

 

 M.V.Jayasrce, 
Sorting Assistant MACP II, Sub Record..Oftice, 
RMS TV Division, Alappuzha, 
Residing at Ambady, Varänad P.O., Cherthala, 
AlappuZha. 	 ... 	Applicants 

ocate Ms.Rekha Vasudevan) 

I: 
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versus 

Union of India represented by Secretary 
to Government of India 
Ministry of Communications 
New Delhi. 

The Chief PosthiasterGeneral 
Kerala Circle, Thlruvananthapuram —6.95001 

The DirectorofPostal Services(HQ) 
Office Of the Chief Post Maste..General., KeralaCircie, 
Thiruvananthapuram. 

The Superintendent of Post Offices, 
R.M.S.T.V Division, 
Thiruvananthapuram., Kerala 

The Direct(Staff) 	. 
Department of Posts, Ministry of Communications & IT 

New Delhi. 110001. 	 ... 	Respondents 

(ByAdvocate MrMiHu Dandapani,.: ACGSC,(Ri..4). 

5. 	O.ANO....1150 OF2012 

M.J..Leela, 
Sorting Assistant; Sub Record Office, 
Railway Mail.Service,Emakularn Division1  
Residing at ThadavanaiHous 
Aakulam P.O., Idukk 685 591; 

PD.Philip, 
Sorting Assistant,. Sub :Record..Offlce 
Railway MailService, Ernakulam Division 
residing at .Pazhoor..House,:Puthenchira, 
MuthaIakodamP;O.,Idukki-685505 

TK;Rajeev, 
Sorting Assistant ;  Sub Record Of Ce, 
Railway Mad Service, Emakuam Division 
residing . at Thekkemoozhickal, Kurum palarnattorn 
Karimannoor P.O*.',Idukki-685 

4• 	. 	I Indira, 
Sorting Assistant, Sub Record Office, 

..Railway Mail Service, :Ernakutam.DiviSion ,. 
Residing at NarayanaMangalam; Muattupuzha- 686'661 

5. 	. Baby Joseph. 	. 	. 
Sorting Assistant,. Sub Record Office, Railway Mail.Servlce, 
Ernakulan Division,..... 
Re'siding at:Patekudiyil, Ayavana P.O., ldUkkIN 686668 

6 	/ Jessy..Augustine. 

	

/ 	Sorting Assistant; Sub Record Offlóe, 

/ 	;Railway Mall .SeMce,:Emakulam Division 

fr 



• in . • _L., * 

Residing .at Padinjarekara, Puthepura, Ka1mpara 'P.O., 
Koothattukulam'•'.686662 

P. Letchmanan, 
Sorting AssIstant, Sub Record Office, Railway Mall Service, 
Emakulam DMsion1  
Residing' 'atAugrahamHouse, 
Marayur P.O., ldukid.686 520 

:MB1anJnakan 
• Sorting Assistant, Sub Record Office, Raitway'Mail Service, 

Ernakulam DiVisiOn,. 
Residing atMadapparaiilHouse, 
Muvattup'uzha P.O.- 686 661' 	 •.. 	 Applicants 

(By AdvocateMs.RekhaVasudevafl) 
versus 

Union of india .:preSefltedbySeCretaty 
to Government, of india 
Mlnistry of Corn munictions. 
New Ceihi- 110001 

The Chief Postma ter General 
Kerala Circle, ThiruvananthapurarnKerala '-695 033 

The Cirector 01 PostalServices (Q) " 
Office of the Chjef.POstMasterGOherai, 'Kerala Circle, 
Thiruvananthapuram, Kerala - 695 033 

The Superintendent of'Post'Oftices, 
Railway Mail Service, Emakulam DivisIon, 
Ernakulam - (82 '01 1 

5 	The Director (Staff), 
Department of Posis, Ministry 'of COm'munlcations & IT 

Now Delhi 110001. 	 ... 	Respondents 	 ti 

(By Advocate Mr'MiIIu Dandapani 1 ACGSC ) 

6. 	•O.AWO'1151.CF2012 

R. Girqa, 
Office Assistant, Divisional Office 
Department of Post. idukkl Division, 
Residing 'at :puramadathil..House;EdarnlJrUkU; 
Cheen:ikuzhl P.O., ludumbanoor - 885595 

2. B. Vijayakumar,, 	 * 
Office Assistant, Divisional Office, 
Department of Post, ldukki DiVision 1  
Residing at Souparn'ika, Chittoor, Puthuperlyararn P.O, 
Vengallur- 685608 

0. R. Girija, 
Postal Ass!stant, T odupuzha Head Office 

ePartrnertt.D1 Post ldukttDMsion, 
retuInq at l'nekkahatnutouse, 



: 11: 

• 	Thodupuzha East PO, Kanjirarnattorn, 
ldukki 685 585 

SanthyJose 
Postal Assistant, Thodupuzha East 
Departrnentof Post, 1dukkiJvision 
Residingat Elavunkal House, ThodupuzhaEastPO. 

• 	ldukki 685 685 

M.S.Lathlka Devi 
Postal Assistant, Thodupuzha Head Office 
Department of Post, Idukkt Division, 
Residing at Mangalamundakal 

:odup.uzhaEastIdukkl685585. 11 	 ' 

6 	Anitha T.R. 
Postal Assistaflt Karimanur, 
Department of Post, idukki Division, 
Residingat Kunnumpurath, Thodupuzha, ldukki 

7. 	N. Harikumar, 
Postal Assistant, Muthalakodam Sub Office, 
Thodupuzha, Department of Post, 
•ldukki Division, 
Residing atPuthenveedu, Kolani P.O 
Thodupuzha, ldukki 

8 	Nixon John:, 
Sub Postmaster, Thodupuzha East, 
DepartrnentofPost, Idukki .:VSOfl, 
Residing at Palammattam House, 
Chittoor, Puthupanyaram P 0 
Vengailóor, ldukki. 685 608 	... 	Iplicants 

(By Advocate MsRekha Vasudevan) 
versus 

Unionof1nIa.representedby Secretary 
toGoverrrneht of India 
Ministry ofCommunications 
NeW:Delhkit00Q1 

ThChfPtiGl 
Kerala Circle, Thiruvananthapuram, Kerala - 685 033 

TheDirector of:;Postal Sen ices.(HQ) 
Office of the Chief Circle. 
ThIruvananthapurarn:. Kerala - 695 033 

The o Superintendent ofPostOffies, 
Idukki Division, Thodupuzha, Kerata 685584 

The.:Director(Staff). 
Department of Posts, Winistry of Communications & IT 

New DelhI 110001. 	 ... 	Respondents 

s.DeepthiMary Varghese, ACGSC) 
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7. 	O.A1 NO. 1014 .:OF  2010 

P.Premalatha 
Sub Postmaster, Angamali South 
Ernakulam District 
Residing at Latha Vilas House 
Manickamangalam P.O 
Kafady - 683 574 

(By Advocate Mr.TCG Smy 
versus 

Union of India represented by Secretary 
to Govern mont of India 
Ministry of CommunicatIons & IT 
(Department of Posts), Oak Bhavan 
New Delhi- 110 116 

The Chief Postmaster ,  General 
Kerala Postal Circle, Thiruvananthapuram 

The Post;Master General 
Central Region, Kochi 

The Senior Superintendentof Post Offices, 
Aluva Postal DivisIon, Aluva 
Ernakulam District 

(By Advocate Mr.Sunil Jacob Jose, SCGSO 

Applicant 

Respondents 

e e applications having been heard on 22.08.2013. the Tribunal on 
-_ -..; 2013 delivered the following order: 

ORDER 

HONIBLE DiK.WS.RAJAN JUDICIAL MEMBER 

As the issue involved in the above cases Is one and the same, the 

same are dealt with in this common order. However, as a leading case, 

facts as well as reference as contained in OA No. 79 of 2011 have been 

taken for the purpose of dIscussion. 

2. 	Counting of ser%4ce rendered by the applicants under the Reserve 

Trained Pool system for the purpose of seniority, benefits relating to inancial 

upgradations and other ccn sequential benefits is the Issue Involved In these 
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Sometimes in the eities, the respondents had Introduced a 

system called Reserve Trained Pod (RTP for, short) vide order dated 30-10- 

1980. at Annexure A-i. The salient feature of this svstem'ln:cludes that 

when posts of Postal AssistantS and Soing Assistants were filled in each 

recruitment unit, while drawing a list of selected candidates equivalent tothe 

number of vacancies to be fIled up, an additional list upto '50% of the 

vacancies would be prepared and these would also be imparted..trainingand 

cateaorized as trained reserve andidates and keot In'reseive to rneet'the 

future regular and currert emergent needs of manpower In the Post and 

RMS Offices. In other words, these RIP candidates could be con paredto 

wait-listed c'ndidates with . : fl assurance of regularization against Mure 

vacancies. 

Such a list was. prepared in which all the applicants in'the above 

O.As figured and their sèvl.ces were utilized for emergentneeds. In view of 

the imposition of ban on direct recruitment from 1984 to 1990, these RIP 

were not regularized against any of the vacancies that arose during the 

above oerod. It was only in 1990 that such vacancies were filled uo by 
absorption of the aforesald RTP . andidates. 

A number of Original Applications were filed by the RIP 

candidates Including some of the applicants in these O.As j  during 1990 and' 

1991 oravina for a declaration that the aficant""were entitled to' oat. the 

benefit of their seMces con: mencing from the date of their initial 

engagement as RIP PAsfàr the purposeof annual increment, biustength 

of servicefor the purpose Of ,  departmental examinationand for seniority and 

other purposes and for a direction to the respondents to afford the applicants 
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the consequential benefits arising from such declaration. These O.As, with 

1 814 of 90 as the flain case were decided vide Annexure A6 order dated 

21-04-1992 whereby the.T,lbunal directed the respondents to afford such of 

the RTP candidates who had rendered continuous service of over one year 

at 8 hours a day, temporary status and count halt such service as qualifying 

service for pension and all the benefits available to casual mazdoors having 

been granted temporary status would also percolate upon such RTP 

candidates from th date of their temporary status. This order was followed 

in subsequent applications as well, vide orders at Annexures A-9 and A-b. 

The decision in OA No. 814 of 1990 was under challenge before the Apex 

Court and the same was then pending. 

Four individulls similarly circumscribed  as the applicants in these 

O.As, flied a caSe before the Tribunal and the Tribunal, after referring the 

matter to the Industrial Tribunal for fact finding purposes, held that such 

persons be granted seniority with reference to the Initial date of their 

appointment. Annexure A-I 1 order dated 8 1h February, 1996 refers. The 

order was irnplehienIed, whereby these individuals were accordingly granted 

seniority from the date of their Initial appointment. 

The challenge against decision in GA No. 814 of 1990 and 

connected cases '(Vke Annexure A-6) which was challenged by the 

respondents herein before the Apex Court, was decided and the Apex Court 

vide judgment reported in Union of India vs K.N. Sivadas (1997)  75CC 30 

held that there is no ccmpailson between the RTP and casual labourers as 

are under two different schemes. The Apex court has thus held in 

judgment as under:- 
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"The position of these two cat:o ties of employees is very 
different as we have akeady set out. The Tribunal tias also 
erred in assuming that casual labourers are getting these 
:befleflts dUring the period for which the RTPs.are dainhiflg 
these benefitS. R1Ps have already obtained the benefit of 
absorption in regular service 11because of their own scheme. 
They, therefore, cannot, on the one hand, avail of their own 
special scieme and at .the sane time, calm additional 
benefits on the basis of what has been given to the cas at 
labourers This is unwarranted, especially as the penod for 
whlCh they daim these benefits is the period during Which 
such benefits were not available to casual labourers." 

OA 1178 of 1996 was flied y a number of such RTP candidates 

seeking the benefit of regularization from retrospective effect but the same 

was rejected by the inbunal and the matter was taken up with the High 

Court, which too, after detailed discussion rejected the writ petition No. 

21249 of 2000 vide Annexure A-12. 

Well before the above order was passed, the Jabalpur Bench of 

the Tribunal dealt with identical case and passed Anne xure A-I order dated 

16' December, 1986 whereby the following directions weregiven:- 

1O. Underthe cirnumsancEs, to end the unreasonable and 
unjust classification that had been introduced as the result of 
dual policy of the Government as sefiec odin the lssie of the 
circuar (Ainexun j)  and the stopping of fuier 
recruitment and absorp(ion to the cadre of posts of Postal 
Assistants at %affitmed,in pare 8 of the Respondent's return 
déted 246.1985, we direct that:- 

a Government shall review their pa icy to stop 
iecniitme.  nf/absoipkn of peiscns agafnst regular 
P,stal Assts ants. 

b No persons shall be inducted from . other 
Depaftments like Raitway Mall SeMe and 
Telecornrnunióation DEpartrne.t to nan pasts of 
Postal assistants until the peuboners are absorbed 
agaInst r€gu!ar posts. 

No fresh persons be taken and recniited against 
the R.T.P. (Rese.e T,aiAed P000 untIl the 
Government reviews thefr policy as under (a) 
above. The opra#on of the circular dated 

4 
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31.10.1980 (Annexure RI) In iegatd to ncnUbnent 
of fresh persons to .R.T.P. Other than petitioners is 
,iiftck dovw In exercise of this Tñbunaf S wilt 
jwIsdctIon. 

d. The absorption of the petitioners against regular 
posts will be so phased on the basis of pare 2 of 
circular dated 30.10.1980, as V no restliction had 
been Imposed on their iuiar 
recruitmentlabswptlon eatlier and • shall be 
completed within a reasonable petiod from the date 
of this ordei if necessary by creating 
supemurrierwy posts, and subject to screning of 
the unfit by a specially constituted screening 
committee to examine thër sed and 
perfotmance The Screening Committee shall also 
keep in view their senioriy IA the R. T.P. 

1I.xxxx 

Under the circumstances, for reasos stated in the 
preceding paragraph, we And the provisions of the circular 
dated 30.10.1980 Annexure Fl) in so far they relate to 
payment of howly rates of wages to employees in the R.TP. 
dIsctlminatoty and violative of Atlicle 14 and 16 of the 
Constitution and are struck down. We direct respondents that 
the R.T.P. £oyees perfomilng the some :dLlties as Postal 
Assistants shall be paid the same salary and emoumnts per 
rnensem as am being received by Postal Assistants with effect 
from the date of theIr appointment. As regards other conditions 
of service, and facilities demanded by the petitioners this is 
subject to their reuiar abso,pU.oà as directed In pare 10? 

The above decision of Jabalpur Eench was challenged before the 

Apex Court in SLP (C) No. 11313 of 197 which was however, dismissed. 

This decision was followed in a subsequent decision bythe Bombay Bench 

in OA No 719 of 1996 and 8 other connected cases, vide order dated 31 

August, 201:0 at Armexure A30. 

Similarly, the Madras Bench of the Tribunal had also dealt with 

Identical issue and by Its order dated 2502-198, direction was given for 

absorption of the RIP :candjdates  agairst regular vacancIes in the order of 

merit :fl  the Reserved Trained Pool from the date next regular vacancies in 

turn materialized. Annexure A-8 refers. 
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When a scheme called lime Bound One Promotion (TBOP for 

short) was introduced in 1983, the same provided for automatic promotion 

on completion of 16 years of service as Postal Assistant or Sorting Assistant 

The stipulation of 16 years of service was interpreted by the respondents as 

16 years of regular service and a case was filed by one Mathwanan who was 

an RTP candidate, S leced for theArmy Postal Service and hIs appointment 

prior to his entry in the Amy Postal Service was purely ad hoc. The matter 

reached upto the Apex court and the Apex Court had held that since the 

term 'regular was not figuring with the term "sixteen years of service" 

notwithstanding the fact there was no regular service but the indMdual 

completed 16 years of sMce, he was granted the benefit of the TBOP 

Scheme. Judgment of the Apex Court - Union of India vs M. Mathivanan 

(2006) 6 SCC 57 refer. This decision was uniformly applied to all similarly 

situated tiN 3148 008 after which the IBOP Scheme was replaced  by 

MACP Scheme, vide Annexute A-15. 

The applicant In OA No. 79 of 2011 had moved two 

representations, vide Anrexure A-13 and A-il, inviting the attention of the 

respondents to the decision vide Annexure A-Il which was Implemented by 

the respondents and sought similar relief, The two representations have not 

been responded to by the respondents. 

The respondent No. I had, vide Annexure A-29 passed an order,  

referring to various decisions, to the effect that while IBOP scheme did not 

specifically refer to regular service, the subsequent MACP scheme having 

specifically utilized the ter; "regular service", the services: rendered: prior to 

of the RIP candidates be not reckoned while r  considering the 

ibitity for grant of MACP. 

F. 
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15. The above order of the respcndents is under challenge and the 

applicants in all these O.As have claimed almost identical reliefs. The 

reliefs sought in the main OA 79/11 are reproauced hereunder:- 

Dec are that the applicant is entitled to be 
accomnoated against the regular vacancy which arose in 
the year 1984, i.e. the next recruiting 'year subsequent to 
her selection as Short Duty Postal Assistant in 1983, as 
directed by the Jabalpur Bench of this Hon'ble Ttibunai in 
Annexure A-7 final order and to direct the respondents to 
grant her regular absorption with effect from the date if the 
regular vacancy which arose in the year 1984, .e the next 
recruitihg year subsequent to her selection as Short Duty 
1 ostal Assis ant in 1983 and to refix her seniority and other 
consequential service benefits accordingly. 

Direct the respoments to count her service.-
rendered as 1 eserve Ttained Pool for the pwpose of 
granting the financial .upgradation under the Time Bound 
One Promotion Scheme and the Mdlfled Assured Career, 
Progression Scheme. 

(C) 	Quash Anhexures A-29 letter dated 12.04.2012 
issued by the Director (Staff), Ministry of Communications & 
IT. 

Respondents have contested the O.A. They have highlighted the 

aspect of limitation on the one hand and laid stress that the decision In 

Mathivanan would apply to those who were similarly situated as the said 

Mathivanan (A-PS). 

Counsel for the applicants argued that the respondents had 

eclipsed the existence of the decision by the Jabalpur Bench when the case 

of Sivadas was considered by the Tribunal as well as the Apex Court. The 

decision In Sivadas in fact only compared the status of the RTP and casual 

labourers with temporary status.. The benefit of service prior to regularization 

had been granted for the purpose of TBOP as per the information gathered 

TI. The applicants are entitled to the reliefs soUght for, on the 

of Annexure A-i order of the Jabalpur Bench as well as Annexure 
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A-I I order of this Bench. :R5frjfjg  the benefit of Annexure A-i I order to 

the applicants therein atone is Illegal as the decision in that case has to be 

taken as a pphcbte for all similarly, situated. 

18. 	Counsel for the applicént in OA No. .1014 of 2010 submitted that the 

case of the appllcant.in  that OA is Slightly different from the 0th er cases in 

that, in that case, the appnt :fiIed OA No. 323 of ii and the same was 

disposed of by order dated .13 :Feb. 2012 . . The direction given, to the 

respondent in that order that the respondents would consIder the case of the 

applicant for financial u,pgradation under 'MACP duly taking into accotint the 

services rendered as RIP candidate without the benefit of seniority and 

would take appropriate decisiOn and intimate the decision Within a time of six 

months. . The respondents had accOrdingly, considered but. the rejected the 

case of the applicant by order dated 2805-201'2 stating . that vide the 

Directorate Instructions dated I 2442012 and in view of the judgment in the 

case of KN. Sivadas and provisions cc ntained in the MACP schem.  e it was 

concluded that the services rendered: under RIP scheme by the personnel 

prior to their regular appointment of FNSA cannot be counted for promotion, 

seniority and grant of MACP. Thus, the case of the applicant was rejected. 

The, counsel submitted that the dirEction as per A-6 order dated 13'02-2012 

was to the f1rt respc'ndent viz., the Secretary, Ministryof 'Cornmunications, 

Dept of Posts, whereas the rejection letter came from the Chief Postmaster 

General. The rejectIon order is without application of mind as the 

respndents had failed to take into account the factum of having conceded 

7  bef ri the Tribunal in CA No. 323 of 2011. 

ft 
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Counsel for the respond nts maintained the same contention of 

ftmitation as well as non permissibility of counting Of the services prior to 

regularization in respect of grant of MACP. 

Arguments were heard and domentS perused. Sivadas only 

distinguished the cases covered by RIP scheme on the one hand and 

Casal Labourers (Grant of Temperary Status) Scheme on the other and 

held that the former, who is bet er placed 1  cannot ctaim any benefit available 

to the lafter in addition to the ones available under the RIP Scheme. The 

Apex Court in that case did not examine the scope or extent of the benefits 

available to the RIP, save stating that the benefits available under that 

scheme alone wouldhave to be afforded to FTP and not in addition thereto 

the benefits available to the temporary status casual labourers. MathWanan 

held that for grant of TBQF regular service need not be  insisted and thus 

services rendered in the APS could be reckoned for, the purpose of working 

out the eligibility of grant of ThOP. In fact, order dated 21's July, 2010 vlde 

Annexure A-15 was passed in pursuance of the decision of the Apex Court 

in Mathivanan. The contention of the respondents is that the said decision 

would apply to cases where an IRTP candidate, granted ad hoc status prior 

to deputaton to APS was later sent to APS and wculd not apply to those 

who raIned as RTP candidates throughout till their regulariza ion in 1990. 

The clam of the applicants In these O.As Is not related to any 

such benefits as in the case of Sivadas. At the same time, the fact remains 

that there is an observation by the Apex Court about the superior status of 

the RIPs compared to that of casual labourers with tern • rary status. This 

V
is 0: 'd ent from the observation of the High Court in pars 3 of Annexure A-I 29 
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wherein it has been observed, Ihe apex Cowt fwthérheidthat R.T.•Ps are 

better placeL". This observation cannot be lost sight of. 

MathWanan dealt with the entitlement of ad hoc services to be 

reckoned for TBOP, wich scheme did not stIpulate 16 years of 'regular' 

service but only insisted on 16.years of service In the grade. The ratio in 

that decision is that services rendered irrespective of whether the same were 

regular Or otherwise would ccunt 

Admittedly, from 1984 there had been a ban on direct recruitment on 

account of which alone, it was not possible for the respondents to regularize 

the services of a numberof RTFsnducted in early 1980s. Itlsnot the case 

of the respondents that there arose no vacancies during the period of ban. 

But for the clamping of the ban, many of the RTPs would have been 

absorbed against regularvacancies in their turn. In fact, in another decision 

in OA No. 323 of 201L decided on 13 February, 2012 (filed by the 

applicant in OA No. 1014 of 2010), this Bench of the Tribunal had 

considered an Identkal case and recorded vlde pare 16 thereof, "In view of 

this faöt, the respondents have fairly conceded that the issue of counting the 

services Of R7P candidate for financial upgrdation under MACP on pure'y 

personal basis without any bene t of seniority Is under active consideration 

of the Respondents." Of course, the aforesaid consideration cUlminated in 

the impugned order dated 1211  April, 2012 vide Annexure A-29. Therein, the 

decision was,  thatthereisá striking dIfference in respect of qualifying service 

under TBOP and MACP Scheme, in that for the former, the requirement was 

only 16 years of service, while In the latter the requirement Is 'regular 

IL
service' 	in respect of TBOP, from the information received under RTI 
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by the applicants, some cases of RIP candidates were favourably 

considered for grant of TBOP and some were under consideration etc., vide 

Annexures A-21 to A-28. The decision in Mathivaflan to reckon the service 

prior to regular service was not on the specific reason that the Individual 

joined APS to confine the benefits to those who had joined APS. It only 

considered whether service prior to regularization could be reckoned or not. 

From this point of view, there cannot be an Intelligible differentia between 

those of the RTPs who had joined APS and who had not to deny the 

benefits of the decision In r Mathivanan to the applicants. All the RTP. 

candidates should be considered at par. 

As regards challenge to order dated 285-2012 In OA NO. 1014 of 

2010, the decision conveyed to the applicant was in the wake of 

communicaon from the Directorate dated 12-04-2012 (Annexure A29 in the 

other OA No. 79 of 2011). As such, the same cannot be said to be the 

decision of the Chief PMG. Further, the order dated 13.'02-2012 referred to 

the admission of the respondents only to the extent that the issue of counting 

of service :as RIP candidate for financial upgradation on purely personal 

basis was only 'under consideration' of the respondents. It does not seem to 

be an assurance to give any financial benefits under thereof, when the 

condlons attached 10 the MACP. scheme doss not get fulfilled. 

In so far as the challenge to AnnexureA29 order dated 12" April, 

2012 is concerned, the challenge is not legally sustainable. In its decision in 

the case of MMathlvanan, the Apex Courthas distinguished reularservice 

and service simplicitor. In so far as TBOP is concerned, the requirement was 

service and accordingly those who had put in 16 years of service 
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(need not one of regular), were also to be covered by ,  the TBOP Scheme. 

However, a specific 'stipulation of regular service has been provided for in 

respect of MACP which substituted TBOP Scheme. As such, Pam 701 the 

said order at Annexure A29 is legally sustainable. Thus:the  entire case could 

be converged to the following extent:- 

In so far as reckoning, of service for the purpos'of 

grant of TBOP benefits there is no difference between  a 

RTP candidate whose services were regulari2ed later on 

and an RTP candidate who was sent to APS and was 

reverted after his deputation period, The decision of the 

Apex Court in NLMathivanan is, therefore, applicable to all 

those RTPs irrespective of whether they were sent to APS 

ornot. 

In so far asMCP is concerned, the period of service 

shall be reckoned only from the date of regular service 

disregarding the services rendered prior to regularization. 

For grant o 2 financial up..rndation under the 

MACP Scheme, it shall be only the regular service that has 

to be counted and ot 10 years after the grant of TBOP 

benefits, since TEOP benefits were granted without taking 
into account the reguar service. 

There Is no question of regulanzahon from the date of 
initial appolntment o from the date vacanOy arose, much 
less seniority on the basis of such regularization as the 

same had been rejeced by the H19h Court vide judgment at 

Annexure A-I 2 alreacy referred to. 

In view of the above the orgy benefit that could be available to the 

Is that in so far as grant of TBOP is concerned, If the respondents 
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have taken into account only the regular service and not the service before.. 

regutarization they should take Into account such service as wail Since 

vacancies of 1984 onwards could not be filled up due to ban on recruitment 

and the applicants were serving as RTPs during these years 1  the services 

rendered by them from 1984 to 1990 or thereafter till the date of 

regularizatlon should be considered as service that could be reckoned for 

working out the eligibility for benefits of TBOP Scheme. 

27. 	In view of the above, all these Original Applications are disposed of 

with direction to the respondents as under:- 

Respondents shall work out the vacanclesthat arose 
from 1984 onwards, which could not be filled up on on 
account of the ban on recruitment. 

RTP candidates on the basis of their year of 
recruitment, coupled with the order of merit, shall be!. 
acmmodated notionally against such vacancies that 
were lying unfilled from 1984 onwards. 

(C) It is from the date on which these applicants could be 
deemed to have been placed against such vacancies, that 
the period 01.16 years of service for grant of TBOP benefits 
shall be worked out. 

On completion of 16 years. of such service,, they 
would be deemed to have bee.granted TBOP benefits 
and the pay In the higher scale shall be fixed. 

Arrears shall be worked out in respect of these 
cases and the same shall be payable to the applicants 

(/cerned. 
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(f) lnsofarasMACpisconcerned 1 thepericdof20 
years for 2d MACP shall be reckoned only from the date of 
regular appointment and those who are entitled to 2nd  

MACP financial benefits accordingly shall The afforded the 
same, if not already done. 

28. 	The above order S aD be complied with, within a period of six 

months from the date of communication of this order. No order as to costs. 

Dated, the ..L 	2013. 

I(GEOiE JOSEPH 
ADMINISTARTICVE MEMBER 

vs 


